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Shri Bhagwat Jha Azad: When the
Government say they share the hatred
and anger of the people, why is that
the. Government do not contemplate
taking any action against those per-
sons who have displayed the portrait
of an aggressor, not only an aggressor
but a traitor to world peace? What
are the reasons for Government rot
moving in the matter, we want to
know, whep they share our feelings
in the matter?

The Minister of Home Affairs (Shri
Nanda): There may be resentment,
and yet, there may be no ground, ade-
quate ground, for action in a court of
law, action under the varioug instru-
mentg which are available to us, This
has been studied, examined in great
detail. What they have done—the dis-
play of that photograph—is very bad,
and certainly, the people have done
their part, and that would suffice for
the time being. Because of the resent-
ment, they were not able to take out
that picture in a procession. They in-
tended to do that, that was stopped.
The picture was displayed in the meet-
ing inside.

Shrli Buta Singh: Why not
them?

ban

Shri Harl Vishnu Kamath: On a
point of order. The Government, soon
after the Chinese invasion, rightly
took action against very many citizens
of thig country, including Members of
the Communist Party and other part-
ies also, for having said something in
favour of China, or given some indi-
cation of their feelings in favour of
China and not completely for India.
Now, the Minister says that they take
action whenever necesary, or words to
that effect. And here ig an incident,
a blatant incident of an organisation
which flaunteq publicly, unashamedly
and unabashedly their worship of the
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leader of an aggressor nation against
India, and I am sorry to say that the
Government is apparentiy not consci-
ous whether the emergency is in
force, whether the Defence of
India Act is in force. China is an
enemy, an aggressor, and a leader of
the enemy country has been worship-
ped in public by the organisation.
What is the Government here for?

Mrx. Speaker: What is the point of
order that I should decide?

Shri Hari Vishnu Kamath: Action in
one case, and no action in another
case. The Government cannot func-
tion in this manner.

Mr. Speaker: If the Government
cannot ‘function in this ruatter, then?

Shri Vishnu Kamath: In this man-
ner, I said. You shoulg direct them in
the national interest to function con-
sistently. That is all I would request.
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Shri Vishwa Nath Pandey:

Shri P. K. Deo:
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Shri Dhuleshwar Meena:

Shri Mahananda:

Shri Solanki:
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Mohanty:

Shri Harish Chandra
Mathur:

Shri Swell:

Shri B. K Das:

| Dr. Sarojini Mahishi:

Will the Minister of Home Aﬂ_lll’!
be pleased to refer to the reply given
to Starred Question No. 10 on the 27th
May, 1964 and state:

(a) whether the consideration of the
recommendationg made by the Santha-
'nam Committee has concluded; ard

(b) it so, the outcome thereof?

The Minister in the Ministry of
Home Affairs (Shri Hathi): (a) and
(b). The recommendations of the
committee are being considered in
the light of the comments of
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the Ministries/Depariments. Twenty-
two recommendations have been ac-
cepted with or without changes and
implemented; thirty-seven recom-
mendations have been accepted with
or without changes and their imple-
mentation is under consideration, and
seventy-four recommendations are
under consideration.

Shri Hari Vishou Kamath: Have
the Minister and the Government given
serious consideration to the recom-
mendations made in Section 11 of the
report captioned ‘social ciimate' deal-
ing with corruption at the political
level where there is a reference to the
Presidential appointment of a national
panel, etc, anq if so what action has
been or is being takem on those re-
commendations? They are very im-
portant recommendations?

Shri Hathi: Government are serious
about those recommendations and I
think that the Home Minister and the
Prime Minister have indicated on the
floor of the House the lines on which
they propose to take action.

Shri Hari Vishnu Kamath: On this
particular matter, thig is, corruption
at political level, I do not remember
he said anything; he was considering;
that is what he said.

Mr. Speaker: He has said
things here.

Shri Hari Vishnu Kamath: All right
Sir. Has the attention of the Gov-
ernment been drawn to certain Press
reports of statements by certain Cabi-
net Ministers doubting the wisdom or
even the propriety of the Jome
Minister’s brave battle against cor-
ruption, one of the Ministers even
saying that those who talk or shout
most about corruption are themselves
corrupt, thereby casting reflections up-
on the Home Minister himself. ...
(An hon. Member: No) Let me finish
and if so in what manner and by v.vh.at
procedure or methods does the Minis-
ter propose to dispel the widespread
suspicion in the public mind that t!_:e
Cabinet is a house divided against it-
self so far as this vital issue of fight-
ing corruption is concerned. . . ... (In-
terruptions.)

certain
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You keep quiet there....They are
interrupting me, Sir.

Mr. Speaker: He has put in so many
insinuations and imputations and all
those which cannot be put in a sup-
plementary. - ’

Shri Harj Vishnu Kamath: I submit,
Sir, in all humility that 1 have not.

Mr. Speaker: If somebody objects to
it, he takes such a strong objection to
that. ... (Interruptions.)

. Shri Hari Vishny Kamath: I know
how to put supplementaries; they
need not tell me how to put supple-
mentary questions,

I bow to your ruling and ycur judg-
ment and your wisdom but not to their
shouting, not to their cacophony....
(Interruptions.)

Mr. Speaker: Order, order. When I
have to seek the help of the other hLon.
Members certainly I will request them
to come and give me that help. But
when an individual Member is just
there and I am taking exception to
certain remarks....

Shri M. L, Dwivedi: When you are
talking he does not sit down....(In-
terruptions.)

Shri Hari Vishnu Kamath: You sit
down; when the Speaker is standing,
you are standing now.

Mr. Speaker: Is he in a mood to
listen to me?-

Shri Harl Vishnu Kamath: Certainly,
" with all my heart, all my mind and all
my might, to you, but not to them.

Mr. Speaker: His supplementary has
insinuations, imputations, . defama-
tions and all those things that are
prohibited in a supplementary. I
have so many times said that supple-
mentaries are only to be put in order
to seek information and these things
should be avoided as far as possible.
Therefore, if he wants to put a ques-
tion in a straight form, he might put
it but the other things that are in-
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cluded in that .are not required in
order to make that question intelligi-
ble. ‘

Shri Ranga: May I submit, Sir, that
if he has to repeat the question, more
time would be taken, and the ques-
tion that my hon. friend has put, in
my humble judgment, is a complete
question, and so, the answer may be
given by the Home Minister. (Inter-
ruption),

Mr. Speaker: Order order. In this
manner, we cannot proceed. I would
appeal to hon. Memberg that they
should be patient with each other. If
the point of order comes from this
side, I am compelled to listen to it, and
if it comes from the other side, how
can I refuse?
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Shri Harl Vishnu Kamath; I submit,
regarding your ruling, that my know-
ledge of the English language is very
very limited. You have said that my
question contains innuendoes and what
not. I do not know what “innuendo”
means and I made none. My straight
question—as straight as I can make
it and as I think it to be is whether
the attention of the Government had
been drawn to certain press reports,
and if I do not say what the press
reports are, how can he reply? (In-
terruptions).
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Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: In obed-
ience to your directive—has the atten-
tion of the Government been drawn
to the press reports to which I have
referred—] would not repeat them—
and, if so, by what methods, in what
manner, does the Government pro-
pose to remove or dispel the sus-
picion in the public mind that the
Cabinet is a house divided against it-
self in this matter? It is a straight
question, as straight as I can mrake it.

Shri Nanda: The press reports to
which the hon. Member refers are, as
has happened in some other cases also,
very much exaggerated.

Shri Hari Vishnu Kamath:
wrong or false?

Shri Nanda: Besides thet, in essen-
tials, it is incorrect. So far as the
shouting is concerned, it refers to
shouting by the people against Minis-
ters and others, making reckless, base-
less complaints. Therefore, the idea
was that those who shout like that
may have themselves something to
hide,

Shri Hari Vishau Kamth: My ques-
tion has not been answered. I would
again respectfully submit that my
question was, in what manner and
by what methods does the Govern-
ment propose to dispel from the pub-
lic ‘mind the suspicion that the Cabi-
net is a house divided against itself
on this issue.

Shri Nanda: The Prime Minister
said something here and also in
Calcutta. He made the position very
clear: that there was no division or
difference among ourselves here re-
garding any good work that is being
done to deal with corruption.

Shri Hari Vishnu Kamath: Ask your
colleagues here on your right.

ot Toaiw fag : &0 ORI T@r
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Shri Hathi: This does not arise from
the recommendations of the Santha-
nam Committee.

st Ao ®o fyxat : & 7w v
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How long will it remain under con-
sideration?
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Shrimati Savitri Nigam: As a re-
sult of these 22 recommendations of
the Santhanam Committee which have
been implemented, may I know what

dynamic changes have been brought
about in the administrative set-up?
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Shri 8. C. Samanta: Apart from
Ministries and departments may I
know whether the reactions and sug-
gestions of different State Govern-
ments have been received and con-
sidered?

Shri Hathi: Yes, Sir; the State Gov-
ernments also were requested to send
their comments. We have received
comments from the State Govern-

. ments also.
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Shri P. Venkatasubbaiah: Asg per
the Santhanam Committee’s report,
vigilance commissions are being form-
ed. May I know what other extra
functions are being done by the
Sadachar Samitis constituted under
the aegig of the Home Minister and
whether they are to supplement the
functions of the vigilance commis-
sion?

Shri Nanda: As far as we can judge
by the experience in the last few
weeks, they are performing a useful
function first in the matter of social
climate generally among all sections
of the people; I think some good
work is being done. Secondly, in
respect of complaints whieh are re-
ceived, if the complaints are flimsy
and baseless, they are explained to
those persons. The rest of the com-
plaints are again screened and after
screening, the complaints are fors
warded through the Home Ministry
to the departmernt ooncerned. Some
good work is being done.

Shri Harl Vishau Kamath: Do not
leave it yourself.

oY wy : forefr ardr st &=x
¥ T T § v A Y 2ew A it
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Shri Kapur Singh: May I ask the
Minister of Home Affairs whether this
Government have now agreed that in
the matter of substantive and pro-
cedural law on corruption, there
should be no double standardg in res-
pect of appointed public servants and
elected public servants, that is, the
politicians?

Shri Hathi: That is a matter for
legislative amendment.

Shri Kapur Singh: I asked whether
they agree on this principle. I know
it is a matter for legislative amend-
ment,

Shri Nanda: There could be no differ-
ence ag far ag standards are concerned.

Shri Kapur Singh: Sir, my ques-
tion has been whisked away like this.

Mr. Speaker: He said that there
cannot be two standards,

Shri Kapur Singh: There have been
two standards so far.

Mr. Speaker: He may not agree, but
the answer hag been given. The
answer may not be as desired by the
hon. Member, but the answer has
been given.

Shri Hem Barua: May I know if
Government are aware of the fact that
there are certain entries in Serajud-
din’'s books against the names of
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Bijoy Patnaik, Biren Mitra and some
other Orissa Minister; if so, since the
Santhanam Committee has recom-
mended action against political cor-
ruption or corruption by politicians,
'‘may I know what steps Government
have taken against these people whose
names appear in Serajuddin’s books?

Shri Nanda: I thought it was well
known that these things have not
been neglected.

Some Hon. Members: A little

louder.

Shri Nanda: This has not been neg-
lected. All this information contain-
ed in those books also, along with
other matters, is the subject matter
of a preliminary enquiry by the CBL

Mr. Speaker: Shri Bagri....

Shri Hem Barua: Arising out of
this, Sir, may I know . ..

Mr. Speaker: No no. So many
things would arise from a statement
by the Minister.

Shri Hem Barua: There is resent-
ment, coming from these people,
against the enquiry instituted by the
CBIL

oY e & wren W g
WETHTC $T FET §) GO A qRET
twr? WA gAY ¥ I N
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Shri Jashvant Mehta: One of the
important recomwmendations of the
Santhanam Committee is to root out
corruption at the highest level, May I
know whether it is a fact—it appeared
in the Press recently—that the Cabi-
net approved some decision regard-
ing thig important recommendation;

" if so, what is the decision of the Gov-
ernment and what are the changes
that the Government is thinking
of as a result of this recommenda-
tion?

Shri Nanda: The reference to some
recent consideration by the Cabinet
concerns the ‘code of conduct’ about
which I have said something recen-
tly.

Several hon. Members rose—

3191

Mr. Speaker: My difficulty is that
there is already a very large number
of signatories and some other hon.
Members are trying to catch my eye
before I give them an c¢pportunity.

Shri Sheo Naraim: Sir, I would re-
quest you to change this system. A
selected number of hon. Members
sign the questions and they get the
chance every day. I suggest that the
question should stand only in the
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name of the first hon. Member who
sends in the Question.

Mr. Speaker: Why does he also not
send in some questions?
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Shri S. N. Chaturvedi: May I know
whether it ig a fact that the Govern-
ment has not accepted the recom-
mendation of the Santhanam Com-
mittee as regards political corruption
and the procedure to be followed in
that regard? In cases where allega-
tions are made against the Ministers
in which the Chief Minister is also
involved, what procedure is going
to be adopted?

Shri Nanda: So far as any com-
plaint about the conduct of the Chief
Minister is concerned, the Prime
Minister takes up the responsibility
squarely on his shoulders for dealing
with that.

Shri 8. N. Chaturvedi: I want to
know about the other Ministers also.



3193 Oral Answers

Mr. Speaker: He has already stated
that whenever there is any prima
facie case the Prime Minister accepts
the responsibility and asks him first
to resign. Some such statement was
made here the other day.

Dr. Sarojini Mahishi: The Minister
was pleased to say that some of the
recommendations of the Santhanam
Committee were accepted, and were
being implemented, a few others were
being accepted but not implemented,
still a few others are under considera-
tion. May I know on what basis this
classification is made?

Shri Hathi: There is no idea of mak-
ing any classification. Some of the
recommendations were such as could
be accepted forthwith and immedia-
tely implemented, There were some
recommendations which would take
some time for implementation, e.g.
changes in various laws, Though
those recommendations are accepted,
they take some time for implementa-
tion. There are still others which are
under consideration. There is no idea
or intention to have any classification
as such.

Y forwr qrergw ¢ & S STRAT
g f geamw w3 & Y foé § s
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Shri B. K. Das: May I know whe-
ther Government have considered the
observation of the Santhanam Com-
mittee that they were not able to
examine all the existing problems
concerning the integrity of Govern-
ment servants, in order to root out
corruption from public life perhaps
for want of time. Have any steps
been taken in that behalf?

Shri Hathi: They have exhaustively
dealt with the problem, I do not
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think they have said for want of time
they could not consider the problem.
Perhaps, they might not have been
able to go to the various centres to
examine people,

Shri Nath Pai: One constantly hears
about the Sadachar Samiti which is
the baby of the Home Minister, which
is sometimes owned by him, some-
times disowned by him or by some of
his colleagues. But, though the esta-
blishment of the Vigilance Commis-
sion is one of the main recommenda-
tions of the Santhanam Committee to
deal with corruption, we seldom hear
about it. May we know the reason for
this step-motherly or step-fatherly
treatment to this child, which is a
legal administrative institution, esta-
blished on the recommendation of the
Committee, to deal with corruption?
What is being done to tell the public,
the man in the street, that there is a
legal authority called the National
Vigilance Commissioner to hear all
complaints of corruption and that
all complaints can be referred to
him? One hardly hears about the
existence of the National Vigilance
Commissioner.

Shri Nanda: When a body acts from
day to day, when it works properly,
possibly people will not hear much
about it; it is only when it is not
doing its job, people may start hear-
ing about it.

Shri Nath Pai: Does it apply to
the Sadachar Samiti also?

Shri Nanda: It has just started its
work and people are just settling
down, knowing the existence of the
Sadachar Samiti. It is carrying on its
work in spite of all kinds of misgiv-
ings.

Shri Hari Vishnu Kamath: And
obstruction by your own people.

Shri Nanda: The essence of the
question wags whether sufficient atten-
tion is being given to the recommen-
dations of the Santhanam Committee
Report.
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The other thing is just by the way.
The Santhanam Committee’s Report
is the main thing and it is being dealt
with and considered as such.

Shri Hari Vishnu Kamath; ‘As such’
is a good phrase. It is quite com-
prehensive.

U. 8. Educationists’ Visit

+
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri B. P. Yadava:
(_ Shri Dhaon:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that U.S.
educationists are visiting India
shortly;

(b) whether it is also a fact that a
similar delegation from India con-
sisting of school teachers and adminis-
trators visiteq U.S.A.;

*351.

(¢) how far this exchange of visits
has helped India in the field of edu-
cation; and

(d) whether such visits are to be
continued in future?

The Minister of Education (Shri
M. C. Chagla): (a) No. U.S. educa-
tionists are visiting India shortly but
52 of them have already visited India
recently under the Summer Institutes
Programmes for high school and col-
lege science teachers.

(b) Eight Indian Educationists and
administrators participated in the
Summer Institutes Programme held
this summer in the US.A.

(c) It is considered to have made
a valuable contribution towards the
academic programmes of the Summer
Institutes.

(d) The question of their continu-
ance is under consideration.
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Shri M. C, Chagla: I am sure, our
country, our education and our aca-
demic institutions will derive consi-
derable benefit from the visit of the
US educationists. We have started a
new thing, the summer schools, to
train our college and secondary
school teachers specially in science
and we have got experts from the
United States to help us in running
these summer schools. 1 assure my
hon. friend that we hope to derive
considerable benefit from this.

Shri Sham Lal Saraf: May 1 know
whether during this opportunity
created by the visit of these educa-
tionists to our country our experts
discussed the question of the dura-
tion, the pattern and the content of
education at all levels with them so
as to make it uniform since we know

that in our country educationists
differ on these subjects?
Shri M. C. Chagla: The visit of

these educationists was for a limited
purpose, namely, the summer schools
and seminars. Our people also went
to the United States to learn this.
But if my hon. friend wants to know
whether the general pattern of edu-
cation was discussed, my answer
would be “No”.

Shrimati Savitri Nigam: In view of
the fact that these types of camps
have proved to be very, very useful,
what steps have been taken to see
that educationists from other coun-
tries also come to our country?

Shri M. C. Chagla: We have started
with educationists coming from the
United States. We will certainly
consider the question whether educa-
tionists from other countries should
also not be invited.

Mr. Speaker: Next question. Shri
Prakash Vir Shastri.





